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(v Disqualification may Le lumted to
voluntary giving up of membership of
a party and voting contrary to the
party’s direction/whip mn respect of a
No Confidence Motion, Adjournment
Motion, Censor Motion, a money Bill,
vote on account or vote of thanks to
the President/Governor’s address,

(1) The power of deciding the legal
issues of disqualificatton should not be
left to the Speaker or the Chairman,
but to the President or the Governor
who shal] act on the advice of the
Eleciron Commission;

(m) A nommnated member should
mcur disqualfication »f he jomns &any
politicay party,

(tv) A disqualified member should
be debarred from holding office of a
Mipuster tll he 1s re-elected to the Par-
hament/State Legislatures ang the pro-
visions of articles 75(5) and 164(4) be
made applicable to such persons;

(v) Since the defimtion of the orng-
nal political party 15 Tikely to cause
confusion and raise doubts as to whe-
ther it covers only political party out-
side the Legislature or the Legislature
party also, it should be made clear
that a split in the Legislature  party
wil] not attract the disqualificition as
to defection

The matter 13 being proeessed further.

Inclusion of, raw materials for pesticides
manufactare in  OGL

937. SHRI RAJNI RANJAN SAHU
Will the Minister of COMMERCE be

ploased to state:

(a) whether Government propose’ to in-
clude 17 categories of raw materials for
the manufacture of pesticides 1n the OGL
Ist of the Import Policy;

(b) if so, what are the details thercof,
and

(c) 1f not, what are the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SHANTILAL PURUSHOTAMDAS

[ RATYA SABHA ]
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PATEL) (a) to (c) Representations have
been recewved for inclusion of specific raw
materials under OGL  Since review of
mmport and export policy 15 a continuous
process, necessary corrective measures as
considered appropriate are token keeping
10 view the needs of thel economy and other
1clevant factors hke demand, avaxlabxhty,
quality of indigenous manufactare, prices

etc.

Irregular bookings by BSO, SAIL, New
Delhi

938 SHRI SURESH PACHOURI- Will
thel Minuster of STEEL AND MINES be
pleased to state

(a) whether 6500 MT of plates were
booked by BSO, SAIL, New Dethi against
trade booking for the quarter April-June,
1990 in favour of Khandelwal Iron Store
ignoning distribution  circular  which res-
tricts booking of each trader maximum, up-
to 200 MT per section;

(b) if so, the reasons therefor;

(¢) whether = Computer Summary
agamst the above trade booking was drawn;
if not, the reasons therefor,

(d) whether slow moving sections were
subsequently changed into fast moving sec-
tions, 1if so, the sections and quantities <o
changed against 6500 MT bookmng and the
reasons therefor,

(e) whether the owner of Khandelwal
Tron Store 15 also hasoning in BSO, New
Delhi on behalf of Greysham & Co and
corrogated Sheet Manufacturing Works,
and

(f) 1f so, whether the reasons for which
the Branch Manager has been allowed to
continue to extend undue favour for vested
mterest fo the same person who has been
identified earlier 1n the deals of Greysham
& Co and Corrogated Sheet Manufacturing
works?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI BASAVARAJ PATIL) (2) and (b)
Duning the quarter Apnl-Tune, 1990, the
projected availability of plates in certain



